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CNTRAI ADMINISTRATIVE TIUEUNAL 

CALCUTTA 3NCH 

Q.A.no.967 of 197 

Date of Order: 29.9,97, 

P resent: Hon' b].e Mr,J ustice A.K • Chetterj ee4  Vi ce.Chairman. 

Hon' ble Mr, M.$.Mukherjee,Adrnjnjstrative Nerrber. 

SUBIR KR. DAS 

-VS-rn 

UNION OF INDIA & ORS. 

For the petitioner Mr.R.Barua,counsel. 

For the respondents: NONEs. 

Heard on : 29.9,97. 

ORDER 

M.S.Mtheriee.A.Md 

Mr.R,arua,1d.counse1, appears for the petitioner. 

None appears for the respondents despite service being complete& 

The petttioner submits that he has been suspended 

on second time w. e. f. 16.8.95 vide Annexure-D• to the petition 

because at the pendency of certain criminal case against him 

for which he was detained in police custody for 48 hquçs. 
ht%O t 

The petitioner' s grievance is that despite be remained Uhder 

suspension since 1995, subsistence allowance has not been 

enhanced to 75% tmder the rules and his representations have 

not been acceded to by the respondents. 

On hearing the ld.counsel for the petitioner., we 

dispose of the application at this present present stage 
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itself with the direction that the respondents shall treat 

the entire application as a representation for the reliefs 

claimed therein and shall finally decide the case by passing 

suitable order within 3 months frm the date of communication 

of this order. We further direct that the respondents shall 

also disburse the subsistence allowanced ° 	the peti- 

tioner as may be admissible tzider the rules together-with 

arrears within the same period. If otherwise, the respondents 

shall communicate the same to the petitioner immediately to 

that effect. 

Application is accordingly disposed of. We pass 

no order as to costs. 

Certified copy of this Order be delivered to the 

petitioner within 2 days from this day. 

(M,S. Mcherj ee) 
Merre r(A) 

(A.K.Chatterj ee) 
ce.Chaian, 


